IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH : AT HYDERABAD

0A Ng,1021/91. Dt, of Order:18=4=1994,

P.Sawasuéthamma
veeApplicant
Use
1. The Superintendent of Post 0ffices,

Tirupathi Division, Tirupathi,
Chittoor Dist,

2. The Sub-Divisional Inspector (Postal),
Piler, Chittoor Dist,

3. C.Krishna Reddy

\_v++eR@spondents

—
Counsel for the Applicant : Shri G.Dasharadharami Reddy

Counsel for the Respondents : Shri N.R.Davraj, Sr.CGSC
‘ for RR 1 & 2

Shri K.5.R.Anjansyulu for
R-3 - '

CORAM:

-

THE HON'BLE SHRI T.CHANDRASEKHAR REDDY : MEMBER (3J)

THE, HON'BLE SHRI R.RANGARAJAN : MEMBER (A)
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(Brder of the Divn. Bench passed by Hon'ble
5ri T.C.Reddy, Membar (J) ). -

* * *

This is an applicatioﬁ filed under sectian 19 of
A.T.Act, {585, to set aside the order passed by the
Respondent No,1 appointéﬁ@éths srd Ragpondent E.D.B.P.M,
and further to direct the Respondents to absorb ihg
applicant asggéﬁm;zéﬁ Jangamuqndlépalli Village, Rombi-
cherla Sub-Post Office énd fo pass such other order or

orders as may deem fit andproper in the circumstances

of the cass. ' .

24 Facts so far necessary to adjudicate this 0.A. .

in hrief are as follous :i=

The Post of EDBPM of Jangamvandlapalli Village,
Rompicherla Sub-Fost Office, uwas created on thé opening
of neu Bfanch Pogt OfPice on 17=3=91, The applicant was
appoiﬁted as Eranéh Post Master on provisional basis on
17=-3-91 pending regular selection and appointment to
that post, The Respondent No,1 requeséed tmployment
Exchange, Chittoor to sponéor the candidates for the‘said
post of EDBPM of Jangamvandlapalli Viliage through his
lstter dt.1-4-91.' There was no response from the Employ-

ment Exchange, Chittoor to the letter dt.1-4-91, S0 the
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calling
Respondent No,1 issued notification dt,3=5=-91/for

for the post of ZDBPM,Jangamvandlapalii Village .
applications/ fixing the last dateas 4-5-91. The appli-
cant and the 3rd Respondent herein were the t wo amang
bhe five candidates that applied for the post of EDBPN

of Jangamvandlapalli Village. The competent authority

selected the 3rd Respondent and appointed him on regular

_ for .
basis as EDBPM - /- Jangamvandlapalli Village Branch Post

0ffice. Aggrieved by the action of the Respgndents in appoint-
ing R=3 ag EDBPM of Jangamvandlapalli "Village, the gpplicant
has Filéd,théﬁpﬁgéaﬁt-ﬁﬂ as already indicated above.,

3. Counter has been filed by the Respondents 1 and 2

opposing the 0.A. In the counters of the Regpondents it

- she
i1s maintained that the applicant was not selected ag/did
not own any property in her name in the Jangémuandlapalli

. a ) T
Village and as she was also not/resident of the said
village. The Respondent No.3 who is selected has filed.

seperate counter maintaining that he had been duly selected

and appointed and sa his appointment has to be upheld,

4, We have heard-today Sri G.Dagharadharami Reddy,
learned counsel for the applicant,arW Sri N.R .Davraj,
learned standing-counsel for Respandénts No.1 and 2 and
Sri K.S5.R.Anjaneyulu, learned counsel for Respondént
No.3. It is not in dispute that the applicant had besn
Provisionally appointed on 17-3-91 as EDBPM of J;ngam—
vandlapalli Village., It is also Aot in dispute tﬁat the
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Regpondent No.3 was selected and appointed by the compstant

authority as EDBPM, Jangamvandlapalli Village as psr the:

- order dt.15-10-91 of the competent authority. It isg only

for valid reasons that this Tribunal can interfere uwith the
appéintment of the Respondent No.3 that had been mads by
the competent a&thority. The fact that the Respoﬁdent No.3
was gualified and eligible Forlsalecticn’tb the post of

can ‘ |
EDBPM, Jangamvahdlapalli VYiilags/ not at all be doubted. Ue
have perused the file rqlating to the appointment of the
Respohdent No.3 as EDBPM of Jangamvandlapslli, Thé file
disclosss that the 3rd respondent had the required educa-
tional gualifications for qppointmenf to the gaid post and
he %E%éalso income and own property ap Jangamvandlapal Li
Village. So as the compétant authority had feound that
he PulPillsdiall the requirements for appointment t-u the
: as was’
post of EDBPM am/he/found suitable amang the five cane
didates that had apblied for the said post the competent
a;thority.taking into consideration the'merits and demserits
had selected the 3rd respondent. thar perusihg the fils
we are sakisfised tﬁat tha action of thé respondents in

BPM of
gselecting and appointing the 3rd respondent{?a@/ﬂangam-

vandlapalli Village ', xxxxx'is valid. . .. = i i )

.. the statement of the applicant that is available

in the file shouws that her husband is residing at Onte-

-—T - C \q >, 00-0005.



kambhavaripalle Village, which is said to be a hamlet of
Jangamvandlapalle Villags. It is needless to point Eut
that thé#%es}@éﬁﬁéﬁx;uf the applicant has‘gut to be taken
‘as the residance of her husband. Sp %rom her ouwn Qtétement
£t is clear that the applicant is notlresiding at Jéngam-
vandlapalli Village, where the branch post of fice isg
located. $r %% ks RERAIRBE %R paint Buk RhAX Qhe éf the
@ssential requirements for appointment to the EOBPM is,the
person to be selacted to the post of EDBPM must be able ta.

a .
offer /place to serve as the premises for postal aperatiaons
and the person se lected mgst have adequate source af

~in her statement
livelihood. The applicant had/clearly stated thatshe

or any source of incoms
does not have gRkkReX smMEER R lands/in her name, 3o
it is guite evident from her own statment that the appli-
cant doesnct have adequate means of livelihood. 3o even
though the applicant claims to have passed M.A. as seen
frnmpftﬁe ;tecgfds I xxxxxxx she hed mex produced before
the competent autherity only SSC and Intermediate marks
list. No doubt she satisfied the requirments of educa-
tional qualificationg,e Fp seen the applicant has failed
eligibility
to satisfy, her / for appointment to the said post as
as
already pointed out/she also does not appear to ba a
resident ©of Jangamuandlapalli Village, where the Branch
as :

Post Office is located and/she appears to be the rssidant

of Ontekambhavaripalle Village, where her husband stays.

She has also failed to satisfy the means test.
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S0, in view of the facts and circumstances the compe tent

authority was right in not selecting her as EDBPM, Ua ‘sea
- e and | -
o merit in the OA'/the 0.A. is liable to be dismissed

and kk is accordingly dismissed leaving the parties to

bear their oun costs.

G\(\Q-E‘ | T-'C]l,_——«-‘\ww—f- .'

(R.RANGARAJAN) (T.EHANDRASEKHAR REDDY
Member (A) Member (3) 3
i"»
Dt, 1Bth April, 1994, ﬂ%/’{‘:},\ﬂm
Dictated in Open Court. peputy Registrar{J)cc
avl/
To

i, The Superintendent of Post Offices,
Tirupathi Division, Tirupathi, Chittoor bDist.

2. The Sub Divisional Inspector (Postal)
Filer, Chittoor Dist.

3. One copy to Mr.G.Dasharadharami Reddy, Advocate
9 Law Chamber, High Court of A.,P. Hyd. '

4, One copy to Mr.N.,R.Devraj, Sr.CGSQ:CAT.Hyd.

5. One copy to Mr.K.S.R.Anjaneyulu,'A&yocate,.CAT.Hyi.
6. One copy to Library, CAT.Hyd.

7. One 5pare COpY »
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TYPED BY : COMPAREL BY
CHECKED B/ (7Fl APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIB LIAL
HYDERABAD BmACF AT HYDERADBAD

.TEE HOWN'ZLE MR. J. TICE V.NEELADRI Rao
. VICE CHAIRMAN

AN

*

. THE HON'BLE MR.A.B.GORTHI s MEMBER(AD)

#ND _
: : - THE FON'BLE MR, ’I‘CCI—L!\NDRASJ:J\I;J R REDEY
_ . . PEiIBER(uUDL)

THE HON'BLE MR.R.RANGARAJAN : M{ADMN)
Dateds g - W -1994

ORDERATUDGMENT

B8 RaB CRENG.

in !
0.4.No, \O')-\\C\\
T.A,N0. | (WD )

Admnitted and Interim Dlrectlons
Issued

: | Allowe .

Dispos¢d of with @irections
Dismissed. |
m as withdr‘a‘wn .
Dismissed £gr Deféult.

Re jected/Orgered,

No order &s tO COs§sS.
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